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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH3BANGAL ORE

APPLICATION NO.21 Oz 1994

DATED THIS THE TMENTYSECOND DAY OF JUNE, 1994
mc. T.Ve Ramanan, Member (A)

Shri Cherisn Kurian

Assistant Regional Dirsctor

Regional pffice (Karnataka)

No.10, ESI Corporation

Bangalore~560 023, eee Applicant

(By Shri V.N. Holls, Advocate)

Vs,

1. The Director General
E.S.1. Corporation
Kotla Road, New Delhi.

2, The Regional Director
£e5.1+ Corporation
Swarej Round
Trichur (kerala)

3. The Adainistrative gfficsr
Head Quartere pffics
E«Sel. Corporation, mew Delhi,

4, Shri A. Bhaskaran
officiating Dy, Accounts Qfficer
¢/o. Regional Director
€.S.1. Corporation,
-~ Trichur (Kerala)

S. Shri A, Sainulabdin
manager, Grade Il
¢/o. Regional Director
E+S.1. Corporation
Trichur (kerals)

6. ShTi KeKs Narayanan Unni
Manager, Grade II
¢/o. Regional Director
E.S.1. Corporation
Trichur (kerala)

7. Shri T. V. Jayashankaran
Section gfficer
Head Quarters Offics
£.5.1. Corporation, New ODElhi.

8, Shri p, Vijayakrishnan
Manager, Grade=-I1

* /0. Regional Director
E.S.1, Corporation '
Trichur (kerala)

8, Shri T.V. Ramachandren
0offg. Menager Gr.}
¢/o. Regional Director

E.S.1. Corporations Trichur, #.. Respondents
(By Shri M. P8ppanna, Adovate FOr R-1 to 3) vese2/=
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O R DE R

(M. T.V. Remanan, member(A))

Adnit,

memo filed by the counsel for the applicant
kept on record, ICOpy given to learnsd counsel for
respondsnts (R for short) 1 to 3, Other respondsnts

not present,

2, Heard the arguments from both sidaes,
3. Thie is a casewhere the applicant ie facing
some inconvenience and hardship dus to femily circumstances

which date back to the time before he was promoted as
Assistant Regional Director in the £.5.I. Corporation,
Bangalore, Karnataka Region., Ths a@pplicant has besn
making requests to respondents 1 and 3 over a period of
time expleining his family problems and sseking transfer
to the kerala region where there ere a numbsr of posts,
Counsel for R-1 to 3 pleads that there are no vacancies
available and moreover the applicant having bsen promoted
and posted as Assistant Regional Director in the Karnataka
region only about less than 2 years ago is not yet eligible
to bs considered for transfer to another tegion.; ﬂnfoover,

thers are no vacancies except for one vacancy which has
baan kept on the orders of this Tribunal passed on an
earlier occasion and even that vacancy is to go to somabody

who ie eligible to be posted in the Kerale region.

4, In State of Punjab and pthers vs. Jogindar ,
Singh Dhatt (AIR 1993 SC 2486) it was held that it is

entirely for the employer to decide when whers and at
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what point of time a public servant ies to be transferred
and that Qourte should not ordinarily interfere in matters

of transfer, 1In this case, the epplicant wes ehown Quite

some consideration as on promotion he was Pirst posted in

the grade of Assistant Regional Director at the Headquguerters

in New Delhi in mMey, 1992 but within a few months he

. was trensferred to Bangalore where @ vacancy existed,

Bangalore being proximate to kerale, where nc vacancy existsdr
at that time. No extraordinary circumetances such as mals
fides or violation of any statutorg rules héva bssn

alleged for not treansferring the applicant to the kerale
regicn., Further, transfers are pu;ely administrétive in

nature,

S, Having said this, I have considered tha

-requsst made by the learned counselffor the applicent

that this Tribunal may give a direcfion to R-1 to transfer

the applicant‘aé kssistant Regional Directot in a vacsncy
that is likely tn ariss on account  of superannUstion of an
officer on 31,12,1994 AN, 1n the xerala-region or any

other vacency in the post of Assistent Regionsl Director in
Kkerale region that may arise in the near future owing to
creetion of new posts;ér on account of promotfon to the.
higher cadre of Deputy Regionel Directer. 1 am afreid the
request cannot be considered as it would amount to inteferencs
in the adminietrativo-authority of R=1, Hovéver, 1 have

no hesitstion in commending for the consideration of R-1,

the case of the applicent, who seems to have a lot of faaily

problams, for transfer to the kerale Region in the post of

Assistent Regional Director against the vacsncy that is likoly

cecead/=



to arise et the ond of the ys&r or a vacency that may
arise at any time before or scon after thaet against a

new post or on account of transfer stc,

6. In the result, this application faile end

it is diemissed accordingly, Mo order as to costs.

\J
gdl-
(T.V. RAMANAN)
MEMBER(A)
)M
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